265
Broadcast re. Borders (CA)

ot wew fagrdt wadnt o wemw
HERT, ATHTA FIHTT FT Ig 4% §
f& gt WAt & 7 FFw 7 gqAr
g, afew 9 3YF w7 |7 Sfwd
FY AT | FE qF A FT A A
graar gt grav

AAAT G357 & 77 W1 997 fF =Y
TA1E TR AZT WL &, G AAT FT
frr g, sy o= 3 favg wsz faar )
U 3% {a¢g F1 T f@@mr d
g oW 9y § ZETRI 3SIT ¥
fram 73 o wrd § freadracgfa
stagfas =y & A7 o1 gz @ag
grarar 2, fear mar 8 1 gqm AT ®
IAHY qATFTA  faerare w1 qAEE
"7 39 9 G 71 56 977 F7
fatya grz =7 78 =fzw

qaT Ag, WAAE 357 F1 4T Fal
FAAq gui fr e FFT FI0 F AN A=
AT F C®T & | HFRT F AT
Zaa fz-v4m @D F rgre O FIAT
20 AW WA & dr9 § 2 fFar @, gwa
frat a|d ArET ®1 SEH oA A
fear 21

MR. SPEAKER: You wanted to
make a statement, Mr. Vajpayee,

SHRI ATAL BIHARI VAJPAYEE:
May I request the Congress men not
to go by Press Reports. I will be
the last person to equate the Congress
with Anand Marg.

HON MEMBERS: Agreed.
13.03 brs.

The Lok Sabha adjourned for Lunch
till Five minutes past Fourteen of
the Clock.
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The Lok Sabha re-assembled_ after
lunch at twelve minutes past fourteen’
of the clock.

[SHRI TrIDIB CHAUDHURI in the Chair]

PUBLIC ACCOUNTS COMMITTEE
THIRD REPORT

SHRI KANWAR LAL GUPTA
(Delhi Sadar): I beg to present the
Third Report of the Public Accounts
Committee on Paragraphs 11 and 43
of the Report of the Comptroller and
Auditor General of India for the year
1974-75, Union Government (Defence
Services).

ELECTION TO COMMITTEES
(i) CounciL oF THE INDIAN INSTITUTE
OF SCIENCE, BANGALORE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): Sir, on
behalf of Dr. Pratap Chandra Chun-
der I beg to move the follownig:—

“That in pursuance of sub-clause
(e) of clause 9(1) of the scheme
for the Administration and Manage-
ment of the properties and funds
of the Indian Institute of Science,
Bangalore, read with regulations
3.1 and 3.1.1 of Regulations of the
Institute, the members of this House
do proceed to elect, in such manner
as the Speaker may direct, two
members from among themselves to
serve as memberg of the Council
of the Indian Institute of Science,
Bangalore, for the next term com-
mencing from the 1st January,
1978.”

MR. CHAIRMAN: The question is:

“That in pursuance of sub-clause
(e) of clause 9(1) of the scheme for
the Administration and Manage-
ment of the properties and funds
of the Indian Institute of Science,
Bangalore, read with regulations 3.1
and 3.1.1 of Regulations of the Ins-
titute, the members of this House
do proceed to elect, in such man-
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ner as the Speaker may direct, two
members from among themselves to
serve as members of the Council of
the Indian Institute of Science,
Bangalore, for the next term com-
mencing from the 1st January,
1978.”

The motion was adopted
(ii) Tea Boarp

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND COOP-
ERATION (SHRI ARIF BEG): Sir,
I beg to move the following:—

“That in pursuance of sub-section
(3)(f) of Section 4 of the Tea Act,
1953 read with rule 4 (1) (b) of the
Tea Rules, 1954, the members of thia
House do proceed to elect, in such
manner as the Speaker may direct,
one member from among themselves
to serve as member of the Tea
Board, subject to the other provi-
sions of the said Act and the Rules
made thereunder, vice Shrimati
Renuka Devi Barkataki resigned.”

MR. CHAIRMAN: The question is:

“That in pursuance of sub-section
(3) (f) of Section 4 of the Tea
Act, 1953 read with rule 4 (1) (b)
of the Tea Rules, 1954, the members
of this House do proceed to elect,
in such manner as the Speaker
may direct, one member from among
themselves to serve as member of
the Tea Board, subject to the other
provisions of the said Act and the
Rules made thereunder, vice Shri-
mati Renuka Devi Barkataki resign-
ed_?!

The motion was adopted.

—

14.14 hrs.
MATTERS UNDER RULE 377

(i) REPORTED CIRCULAR OF MAHARASH-
TRA GOVERNMENT ABOUT CHARACTER
VERIFICATION OF CANDIDATES BELONG-

DECEMBER 12, 1977

Rule 377 268

ING To CPI(M) anD Marxist
LENINIST BEFORE APPOINTMENT IN
GOVERNMENT SERVICE

SHRI JYOTIRMOY BOSU (Diam-
ond Harbour): Sir, again a very dis-
turbing circular has come in my hands.
It is marked ‘secret’. The subject
written on that is: Infiltration in the
State Machinery—Government  of
Maharashtra, Irrigation Department
circular No. MIS-1077/1244-(161)/77~
E(3) dated 23rd September, 1977. I
will read out the important portions:

“It has been brought to the notice
of the State Government that their
Ministry of Home  Aflairs/Grih
Mantralaya have observed that the
Communist Party of India (Marxist)
has mentioned to take an increas-
ing interest in infiltration into the
State machinery, particularly, the
armed forces and the police.”

“The Northern Zonal Committee
of the Unity of Centre of Commu-
nist Revolutionaries of India (Mar-
xist-Leninist), a Naxalite Organi-
sation also came to nctice for dire-
cting its cadres fo form secret cells
in the army and enlist soldiers for
a revolutionary struggle.”

In the last but one paragraph, it
says:

“All the Heads of Department are,
therefore directed to note the above
observations and to take appropri-
ate preventive and remedial action
in the matter at all levels. Further,
the acceptance of the prospective
candidates should be got discreetly
and verified by the police authori-
ties before issue of appointment or-
ders.”

“To All Héads of Department, &
Officers under Irrigation Depart-
ment, Mantralya, Bombay....”

The complete list is before me.

This is a very serious matter be-
cause it has been directed against two
political parties which have legal exis-
tence and are not banned organisa-
tions. Therefore, these directions and



